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Order

Ld. Coonset for the petitioner has reterred to the iracking report of the Sp€€d
Post which shows that a copy of the petition has b€en detivered to the Respondents,
However, no one has put n appearance on behatfofthe Respondents.

2. Notice of the petitjon tor three w€eks. Ti the next date of hearing, the
Respondents_ are rest-dined froD s€ ing, alenating or transfening or padng with
possesron 0fimmovdbte prop€rtes without priof !€rmiseon of the Tnbrnat,

3. Respond€nts are furthe. dir€rted to maintain status quo \4ith
shareholding as on today til the next dabe of hearing.

Lin lor furtier consideEtion on 09.09.2016.
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